
IN THE CENTRAL ADM INI STRATI VF. TRIBUNAL / JAIPUR BENCH / 

JAIPUR 

. Date C'f crdf" r : (;, { 11-J il-6--v 

Sunil Kurrar Ch2urasja s/o Shri ·Jawuna Lal Chaur?sia, 

workjng as Head Draf~swan, DRM Offjc~, Kota Jn. 

OA No.609/96 --------
. Prew Chana Chokniwal s/o Shd LaaJ i Lal, workj

1

ng ad _Heaa 

Draftsman in Dy. CSTE (C) Kota in front of Ram Swara, 

RewatilaJ Halwai Ki -Gali, Nayapura, Kota • 

•• Appljcants 

Versus 

l. 'I'he General Manager, Western Rajlway, 

Churchgate, Muwb2i. 

2. Divjsional Railway .Manager ( f, ) I Wef:tE>rn 

Rajlway, Ko.ta Jn. 

3. Rawendra Sj ngh, Sr. DraftsIPan, 

Railway Manager's Office, Kota Jn. 

Respondents 

Mr.V.P.Mishra, counsel for the appljcanti 

Mr. S.R.Samota, proxy counsel tc 

Mr. Tej .Prak2eh Sharwa; counsel fer the respondents 

CORAM:. 

Hon'ble Mr. S.K.Agarwal, Judjcjal Member 

Hon'ble Mr. A.P.Nagrath, Administrative M~roter 

ORDER 

PPr Hon~ble ~~~ A.P.Nagrath, ~aIPi~ist~ati~~ ~~mbe£ 

ThEEe two appljc~tions are decia~a by this 

common order as the applicants jn these two OAE are 

.~;jrrilarly pJaceo and Clre aggrievea by the same crders 

dated 4.10.96 and 23.10~96 filed at Ann.A6 and A7 jn both 

the caseE'. 
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2. The appljcants ere aggripved with denjal cf 

stepping up of pay wH h respect ,t c their juni pr ... Shr i 
bejng 

Ramendra ·Singh (respondent Ne. 3). Th€ fact of their; eeni or 

tc Shri R2mendra Singh is not in dispute.,,· 

respondents have defended their acticn of denyirig proforma 

fixation and eteppinq up of pay tc the applican~s fer the 

reason that Shr i R211rendra Sj ngh had cnl y bPen proroot ea en 

ad-hct ba&is as Senicr Draftsman in grade Rs. 425-

700/1400-2300 es a local arrang€ment. At the relevarit tjme 

when ree:pcnaent No.3 was prowotE"d on ad-hoc ba&i.s, the 

applicants had been w~rking in rejJway electrification 

organisaticn, though they had their ljen in Kcta Divjsion 

and were senior to respondent No. 3. The applicants and 

also respondent No.3 were regularly prowoted as Senicr 

Draftsman vide ordE'r date-a ]2.10.95~ 

I 3. We fj nd fr cw the fact.e on record that e-arJ i er 

the applicant, Shri Sunil Kumar Chaurasia, was given ed-

hcc promotfr'n w.e.f. 14.9.88 as against the junior Shri 

RarrPndra Singh who was prc-rro.ted on 2.3.86. Sirrdlarly, thi= 

( 
· j appJ. j cant, Shr i Prero Chand Chokni wa l, was promct ea on ad-

hoc bas.is on 14.9.88. They we:re gj.ven proforma fjxaticn 

with r~epect to thE=>ir junicr Shri Raroe:ndra Singh. viae 

hr.pugned lette-r dated 4.10.96 the steppfr1g up ~ranted to 

th~ applicants wae .withdr~wn on the plea that ste~ping up 

is net due with respect to the junjor, who had been 

prcrooted only on ad-hoc bae:ie. Againet this order, 

applicant, Shri Sunn Kumar Chauraf'j a ha~ represented. en 

24.7.96 while appl~carit, Shri Prem Ch~na Chckniwal, 

re-pre-sent ed on 31.7.1996. Their representaticns we~e 
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turned .down by letter dated 23.10.96 on the same ground 

thaf the promotion given to Shri Ramendra Singh was purely 

ad-hoc and as a local arrangement and in such.a situation 

stepping up of pay is not admissible. 

4. Heard the le"rned counsel for the parties. The 

learned counsel fer the applicants brought to our notice ~ 

judgment of the· ~rincipa·l .J?ench wh~re the s9me matter had 

been heard in respect of Salim Ahmed_Khan in OA No.2~13 of 
' ' 

1997 -which. was decided on 22nd Noverober, 2000. In that 

case also the applicant ·Salim Ahrred 'Khan had clcdme-d 

stepping up 0£ pay with respec~ to the same. Shri Ramendra 

Sjngh and that was allowed· by the Principal Bench. We 

ccnsioer it rele·vant to reproduce .paras 9 to 12 of the 

said order which applies oirectly in the instant ·.case 

also:- . 

"9.,.·As per Railway Board's 'jnstructions, an 

ancwaly whereby a senior promoted. to a higher 

post oraws less pay than his junior promoted to 

that er eau j val ent post can be·. rerricved only j f 

the following-~ conditions are satisfied: 

i ) Both the junj er and the> senior ewplcyees 

should be] cng tc the same cadre and the poets 

in which they have been prorooted or appointed 

shouJa be identical or in the same grade. 

ii) The scale of pay cf the ·lower end the 

higher ~ost~ in which they are entitled to draw 

pay should be identical. . ' 

iii) The anomaly shcuJa be di·rectly as a resuJt 

of the application of Rule 2018 E-R-III 

(Corresponding tc FR 22(l)(a)(l). 

10~ Aowever, Railway Beard in its le~ter dated 
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5.10. 76, ·a c0py cf which hae- been taken on 

record, had · o l so made it clei:lr that the 

benefits cf stepping up cf ~ay may also be 

given .on adhcc prcmcticne-, provjded that the 

adhoc ·promot j on cf sen j 0r and junj or pers·ons 

follcwec by their regular prornct j oni:: 

wHhcut break. In ,such caee I the pay cf. senicr 

per sen j s crequ j red . t c be stepped up froIP the 

date cf that anorra}y. i~e. from the date of 

prcmot ion C'f . juni Qr and not from the· date of 

reguJaticn of his promotjon. 

11. AppJ i cant· has furrd E"hed a chart in. wh·j ch 

H · is stat ea that adhoc prowot ion of his junior 

Sh.ri Ramendra Sjngh was folJowed by his regular­

prornotion with6ut break. This circular dated 

s .10 ~ 76 aces not appear t 0 have c-cns idered- by 

respondents ·when. they· passed the impugned -crder 

disposing' cf applicant's representation~ 

12. - In the light· of above, this OA succeE'ds 

and is 'allowed to the. extent that 

respondents are direcf ec to 

applicant's ·claim for stepping up of his pay as 

Sr. Draft swan (Rs •. ·1400-2300) with 

consequenUal monetary benefits w.e.f. . .S • .5.86, 

whjch .. is the date his juni'or Shri Ra.wendra 

Si righ was proirot ea as. Sr. Draftsman (Rs. J 400-

2300) en aohoc basis, by .means of a. cetailed, 

s~eaking and .reason~d . order within 3 ~onths. 

froni- the date- cf re-ceipt of ·a copy of this 

c rd er·. No cc st s • " 

'-



i 

• t:'" -. • :..>- • 'I 

5. We f ina ourselves jn- coropJete re_spe-ctfuj_l 

agreeroent with the decj __ e i ori arr i vea by the Prtncipal 

Bench. We, therefore, allow these O~s and djrect the _ 

respondPnts to grant stepping up of pay: to the two 

appljcants with respec~ to - their jurtior Shri Rerreridra 

Sjngh frorr the da~e, the applicants were theroselv,es 

prcreoted en aa.:...hoc basie tc· the grade Re.· 425-700/1400~ 

2300. The respondente eha-11- ccrrply with this· order wHhin 

_a _ pe-r-ica cf three rrcnths frorr the date of receipt of 

certjfied_copy of this croer. No order as to ccsts • 

. ~~h 
(A.P.NAGRATH) 

·~· 
- (S.K.AGARWAL) 

AdJT1. Merrber JudJ .Merober 
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